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Title: Need to simplify the legal aspects involved in postmortem.
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HON. DEPUTY SPEAKER:

Shri Vinod Kumar Sonkar,

Shri Sushil Kumar Singh and

Shri Bhairon Prasad Mishra are permitted to associate with the issue raised by Dr. Mahendra Nath Pandey.
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HON. DEPUTY SPEAKER: His previous issue will not go on record.



